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(.).A. No. 547, 09 

ORDER DATED 24 NOVEMBER 2009 

(.oraiil: 

Eion'bie Mr. Justice K. Th.ankappan, Member (I) 

H on ble Mr. C .R. Mohapatrajvi ember (A.) 

c ? 	3..T 	 $ - 	 F. 	-' ridiü iir. 	 .u. (_. iw - 	1or 

applicant and Mr. S. Mishra, Ld. Addi. Standing Counsel lbr 

the Respondents on whom a copy of the (I)A. has already been 

served 

2. The applicant, wife of a Postal employee one 

Narahari Bhainsa has flied this Original Applicatioli for a 

direction to the Respondents to have the pensionary benefits 

and other dues of her deceased husband. 1.4cr husband died on 

15.10.07. The employee was succeeded by the applicant and 

his children and also his mother one Kasturi B.hainsa The said 

Kasturi Ehainsa died on 03 04.09, Immediately after the death 

of husband of the appb cant, the applicant filed representation 

before the Respondents to have the dues to her famI and she 

also applied to get the share of the amount of the Centrat 

Government Employees Group insurance Scheme amount 

which stood against the name of Kasturi llhai.nsa. But the 

Respondents have not Yet  taken any steps to disburse the said 

ec se 	p 	ramount. 	neh 	 Oigmal  Application with 

the following prayers:- 

LI) The Respondent No.2 to 4 be directed to make 
omt effort, so that the apphcan can avail 
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Uh(n amount and other service 
benefit of,  her late husband Naraliari Bhainsa 
who had been servmg as M airnan under the 
Respondent No.4 
The Respondents may be directed to dispoSe of 
the representation pending befrre them and 
pass necessary order so as to enable the 
applicant to avail the DCRG, C(llGIS amount 
and other service benefit of her deceased. 
husband. 

Any other relief,  or reliefs as this Hon ble. 
Tn burial deem just and iroper.' 

3, We have heard the Ld. Counsel for the parties 

and perused the materials placed on record, 

4 Since the matter has to be considered by the 

authorities more approprately, we arc of the view that the O.k 

can be disposed of at this stage of admission with notice to the 

Respondents through Mr. S. Mishra, Ld. Addf Standing 

Counsel for the Respondents. We also note that the applicant 

had already filed three representations on 21.07.09, 11 .08.09 

and 03.10.09 vide Amj.ex'ures A/8, .A19 and A/iD respectively. 

She had narrated her claim in the said. representations addressed 

to the Superintendent, k.M .5. K' Division, iharsuguda and the 

Director of Accounts Postal), Cu,ttack, respectively. The above 

addressees are also made as Respondents No.4 & 3 

respectively. 

5. In the circumstances, we feel that a direction. 

can he issued to the said Respondents i.e., Respondents N0.3 & 

4 to take suitable action as per law,  and take final decision in 



this matter at the earliest, at 	w60ydays of 

the receipt of the copy of the order. 

6, Mr. S. Mishra, Ld. Addi. Standing bounsei for 

the Respondents can make efforts to take the copy of the order 

of this Tribunal along with copy of the O.A for compliance. 

Accordingly, the O.A. Is disposed of at the stage of admission 

itself. No costs. 

MEMBER J•. 
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